FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF VEDANSH INFRASTRUCTURE
PRIVATE LIMITED

RELEVANT PARTICULARS

Name of corporate debtor

Vedansh Infrastructure Private Limited

2. | Date of incorporation of corporate debtor 05/02/2007
3. | Authority under which corporate debtor is | ROC Delhi |
incorporated / registered
4. | Corporate Identity No. / Limited Liability | U45200DL2007PTC 158838
Identification No. of corporate debtor '
5. | Address of the registered office and principal | Plot No. 25, DSIIDC Shed, Scheme-II,
office (if any) of corporate debtor Basement, Okhla Industrial Area, Phase-II,
: : Okhla Industrial Estate, South Delhi, New
: Delhi, Delhi, India, 110020
6. | Insolvency commencement date in respect of | 25/03/2026 (Order received on 06/04/2026)
corporate debtor
7. | Estimated date of closure of insolvency | 21/09/2026
resolution process
8. | Name and registration number of the | Manish Agarwal
insolvency professional acting as interim | Reg. No- IBBI/IPA-002/IP-N00223/2017-
resolution professional 18/10904
9. | Address and e-mail -of the interim resolution | 307, Prakash Deep Building, Tolstoy Marg,
professional, as registered with the Board Connaught Place, New Delhi, National
- ' Capital Territory of Delhi ,110001
Email: vrregisteredvaluer@gmail.com
I | Address and e-mail to be wused for | 307, Prakash Deep Building, Tolstoy Marg,
0. | correspondence with the interim resolution | Connaught Place, New Delhi, National
professional Capital Territory of Delhi ,110001
: Email:cirp.vedanshinfrastructuref@gmail.com
1 | Last date for submission of claims 22/04/2026
1.
1| Classes of creditors, if any, under clause (b) | N/A
2. | of sub-section (6A) of section 21, ascertained
by the interim resolution professional
1 | Names of Insolvency Professionals identified | N/A
3. |to act as Authorised Representative of
creditors in a class (Three names for each
class)
1 (a) Relevant Forms and (a) Weblink: -
4. (b) Details of authorized representatives http:/ibbi.gov.in/downloadform.html

are available at:

(b) N/A

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of the Vedansh Infrastructure

Private Limited on 25/03/2026.

The creditors of Vedansh Infrastructure Private Limited, are hereby called upon to submit
their claims with proof on or before 22/04/2026 to the interim resolution professional at the

address mentioned against entry No. 10.




The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof'in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed
against entry No.13 to act as authorised representative of the class [specify class] in Form CA.

Submission of false or misleading proofs of claim shall attract penalties.

Date: 09.04.2026 _ Appointed as interim Resolution professional-
Place: New Delhi Vedansh Infrastructure Private Limited
; IBBI Reg. No- IBBI/IPA-002/IP-N00223/2017-18/10904

AFA Valid up to 30" June 2026

Email: cirp.vedanshinfrastructure@gmail.com




THURSDAY, APRIL 9, 2026

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

BAJAJ HOUSING WF!NM(DE LIMITED

orparate office: Cerebrum IT Park 82 Emld foar, Kalyani Nagar, Pune, Maharashira 411014
Branch Office: 141 Floor Agarwal [stro H: Subhash Palace Pitampure New Deini -1
PO; sslau NOTICE

PUBLI
Nolice i hereby given et DESIGNGRAM LLP &
Limited bty Parvshipincorporale nder e
Liitad Lishty Parinarship Act. 2008, aning is

NOTI!

i IFL FINANCE LIMITED [Farmely Known a5 IFL HOUSING FINANGE LTD)
GOLD AUCTION NOTICE
Regd off.- -16 First Floor, Prashant vihar, Deihi- 110045 | CiN- UEWWI.N"!"LGEGSZI‘

The bmaisn \isterad ofics at 42, Backary Boten, 300 Fioe,
Under socnon W[l} of the Securitization and mmurunm of Financial Assets and Enforcement of Security .H_r L CONo, 20, Joor, Sector12, C iComplex. K: gl Buiking, New Delhi, Delhi, 110001 prapases|
ferest Act 2002 & Rule 81) of the Security Interest (Enforcement) Rules 2002, {Appendix -V) i ; o siis regered ofice o Ot 15, G207
Wheraas, \ha undersignad heing M Amnunzed OFL'EV of M/s BAJAJ HOUSING FINANCE LIMITED |EHFL} undar the Sector 10, NOIDA, Pragesh, 201301, with
Intereat Act 2002 anc in ey i - et rom 15,04 2026 il

gonfared e socion 11) reed i RS o Pl 2002, s rppeianiticny il i i Anyparson wiose s

e vtk P f i A g Th, Aowmi ) G PR GABarests b s B ooy AT,

KL
Hfthe auction daes not ges compieted an the same sy due Io any reason, the same Wil be | |20 il their bjectons 1o the Regtr of

Carmparies atDels. vinin 21 days fram the dale !

of Mis Limited, of the property the
powars conferred on Fim Under Seciion 13(4) of fhe said Act reat wilh Rl B-1) of ha said nes, The Bamower(s)l Ca-
e Lfor the st with

futtre inlerest iherson
Waime of s Barrower(e  GUarantorls) Descripton of Secured Assal Demand Holice |  Da of

LLAN Mo, Name o Branch Date & Ampunt_| Possession
Branch ; Al Ihal prece and parcel of the Non-agncullural Properly| 29th Jan 2026 | 07-Apr-26
LAN: HAOHLTI047594 and  |deseied o, Enfire Buil up _third floor comprising of third | Rs. 4,80,0811-
HADTHLD 1041 rooms set and Tap Fioor . wih roof rights comprising of two| (Rupaes Forty
1. Manohar Lai (Borrower) | room sst L-Type/Corner Measuring Aras 58,5259, Mir, 8. 70| Nins Lakh
2. Akshay (C £ BeanngNo. WB-1,[  Eighty
A1WB 1 Ganesh Magar {Cotptacta] o 0 plot . 5. aato W8 Block Ganssh|  Themsand
‘Shakarpur, Opposits Aggarua | Nagar-ll sakurpur out of khasra no 180, in the area of vilage|  Eighty One
Swast Akshardnam, Da- snakirpurkhas, llaga Srandara, Dol 110092 East: Property| — ©rly)
o082 o olhers; West - Road 30 R Wide, Narth - Remaining portion of

iy, Soulh - Raad 15 FL Wida

PROFECTUS CAPITAL PRIVATE LIMITED

PROFECTUS | o - =
, Behind Pt
SCAPITAL vl ol Bahadur Shast Marg, Kuta (West), Mumba\ 400070,

DEMAND NOTICE U/s 13(2)

puliaconaf s nctoe.

 dsotidder s 0
by 27-04-2025 thrangh onlng mode. The bidders showid camy vald D CardPan card GST
Cartfeals For move delais pleass contact 8595040101 edrstsd Pamay

Huthotsed offier | |DHRDADA02  pame: MANISHA DWIVEDH

For IFL Finanoa g | |Poce Dbl OPIN; 06450075

IDFC FIRST Bank Limited

{erstwhile Capital First Limited, amalgamated with IDFC Bank Limited and
Presently known as IDFC FIRST Bank Limited)

CIN: LES110TN2014PLC0O97792 Registered Office: KRM Towers, 8th Fioor, Harrington Road,
Chetpet, Chennai-600031 Tel: 491 44 4564 4000 || Fax: +91 44 4564 4022

STATE BANK OF INDIA ) wreefir w22 ¥

581 vikas pur 03110)
3, vi e Delhi-110018

The borrower i general are hersby notied that public auction
ot the gold ormamerts pledged in the belaw accsants i proposed 1o be conducted by
STATE BA t1he below mentianed branch_ The belaw mantioned borrawers
has avalled the credit facily from STATE BANK OF INDIA agoinst the pledge of gold
amaments-{*Gold Loon Facility”) in favour of the bank towards the security, The demand
notices were [ssied 1o the borrowers/guarantars calling Lp the bormowers/ guaranors 1o
pay their ousstanding smount-towartls the gold Inan facifity svalled. 4s the horrowers/
quianiors have failed 1o eoap the outstanding foa amount the bank is constrained o
invoke the pledge and proposed fo conduct an asetion sale of pledged gold armaments
mote particulurly deseribed In schedule of praperty heseunder or 13.04,2025 a1 04:30
the Branch Premises: G3; Vikaspuri, New Delhi-110018 on “As in Where s”, "As Is
What 5", “Whatever Thore i+° And “No Recourse Basis”,
ORROWER NAME AND A
ADDRESS
Sail /0 Sham Lal
Add:- Om Vibar Phase-1A

Galino. 24, 396, Uttam Nagar

West, Dol - 110055
STATE BANKOF INDIA s the authority to- change the auttian date witbout any prior pat
auction will be held 13.08.2026 at 04:30 PM. For dvialled erms ind conditions, pleuse

contec Authaized Ofices, M. Abhshek s Mbil no. 820015217

B 10 call olf the suction at aty pantof tima before the proess

| 42.60 s

54.60
oM

PUBLIC NOTICE

GDLD AUCTION CUM INVITATION NOTICE
Nolice i hersty given o the borowers and the gam:ml public hat the said borrawers have|
e o s o e RS B Linies (B by e omanents and despits repeatard
b nd st B borranes ase olsiancng (oes uitin o sipated tive
unde the facily. e Bonk. It giarcise o 1 nghu shall conduct 2 public aucton of the pladged
gl omanens trom S P0ST 1o 605 HHES o racavery of its nuas Borotar & sty nomag
hat s is the final oppartuniy to repay the along inferest,
chares and expanses befors the Inspection'8id dafe, fallng which the e o cmoments shal b sod
hvoigh the auction as per the guidelnas given by reguistors,

PLACE: NEW DELHI,
DATE: 08.04.2026

g

SD/-, AUTHORIZED OFFICER,
STATE BANK OF iNDIA |

PASUPATI ACRYLON LIMITED
CIN: L50102UP1982PLCO15532
Regg, Offce - Kashipur Road, Thakurdvara, Dist. Moradabad (U.P)
com Ofice M4, Contaughi Giots (e G, New D110 01
ol. No. : 91-1147627400, Fax No  91-11-47627497

E-mail eale'avlal @pasupatiacrylon.com; Webslle www.pasupatiacrylon.com
NOTICE OF SPECIAL WINDOW FOR TRANSFER AND
DEMATERIALIZATION OF PHYSICAL SHARES
Pursuant lo SEBI Circular No. HO/38/13/11(2)2026-MIRSD-POD/I/375012026 dated
307 January, 2026, al shareholders are hereby informed that SEBI has provided
a Special Window of one year to faciltate shareholders in lodgingre-lodging

transfer requests for physical shares.
T specel window remain open Imm 5" February, 2026 lo 4" February, 2027
ble for lodginglre-lodging of transfer deeds of physical shares that

Profctus Capital Pu,Ld.wihoul pior consentofthe Profoctus Capital P

Place: DELHI | Date: 09-04-2026

Sd- Aumm\sed Signatory, PROFECTUS CAPITAL PRIVATE LIMITED

OFFICE OF THE RECOVERY OFFICER

DEBTS RECOVERY TRIBUNAL-I, DEL

HI,
4th FLOOR, JEEVAN TARA BUILDING, PARLIAMENT STREET, NEW DELHI - 110001

SALE PROCLAMATION
RC/291/2024
PUNJAB NATIONAL BANK Vs GURU KRIPA NATIONAL TRADING BANK CO.
ROCLAMATION OF SA| NDERR 38 (0] OND 0 NCOME TA. 96 AD WIT

(CD1) GURUKRIPATRADING CO., PROPRIETORSHIP FIRM OF SMT. NEETU SHARMA,
L-117, NAG MANDIR ROAD, SHASTRINAGAR, DELHI10052
L-117, NAG MANDIR ROAD, DELHI110052
1. Wneres Recovery Caifat No. 2012024 TA No 5172202 raun by e Presiding Offs, Db Recowr Trburad ot
ecovery of a sum of R 15798014.19, with costs and f 85% p.2. ing of 0.A. L.,
18/0812021, tll s realization and also to pay-cost as per recovery certficate from the Certfcate debtors (ogelher i costs 3
charges aspertecorenycrtft.

fRs. 15798014.19,
ﬂ\e SteoingafO.A.Ls, (ORI o s pay per
that i  bicing shal ke place
ihough “On Ine Elecroni Bidding hrough o e Tttpsiwww.bankeauctions.com on 65202 bawoan 1210 pm and|
01.00 pm with extensions of 5 minutes duration after 01,00 pm, ifrequired.

4. The description of the property proposed to be e-auctioned as folows.

85% p.a. from

SI. No.| Description of property Reserve Price EWD

1 ‘ONE SHOP ON GROUND FLOOR (WITHOUTROOF RIGHT) BEARING Rs.52.75LACS Rs.5.30LACS
MUNICIPALNO. L-117, ONAREAMEASURING .75 Q. MTRS.,
SHASTRINAGAR, DELHI

2. THIRD FLOOR (WITHOUTROOF RIGHTS) OF PROPERTY BEARING Rs.23.50LACS Rs.2.35LACS
MUNICIPALNO, L-117, ONAREAMEASURING 66,50 Q. YDS., SHASTRI
NAGAR, DELHI

5. The EMD shall be paid through Demand DraftiPay Order In favour of Recovery Officer, DR, nelh»-Nc +RC/291/2024 along

and salf-atested copy of PAN Card mustreach to the Offce of the Recovery ovroev DRT, Delhi MMLUM

5.00 PM. The EMD received thereafter shall nm be considered. The said deposll be adjusted in the case of successful bidders.
RT-1, Delhiafter

6. The envelope containing EMD shold be super-scribed “RC/291/2024" along with the detals of the sender i.. address,

e-mailID and Mobile Number etc.
7. valid Logind and E Fordetails
with regard to Login id & Password, please contact M/s C 1 INDIA PVT, LTD., PLOT NO. 68, 3RD FLOOR SECTOR 44,
‘GURUGRAM 122003, HARYANA, INDIA HELPLINE NO.
MOBILE NO. 9948182222, WEBSITE:  http:/lwww.bankeauctions.com and Email IDs:

Ye bel the i
i ; g ot seotvan oo LOANAGCOUNT NO. | NAME OF
e el Senny ! 175200867 w:mu DEVI DELH LAJPAT NAGAR
ofhe
e o s fumished by you The ncces Sentto you by the Registered Post. The contents PrlechuioonuiNity AL P SAREAR) SECTOR FORTEEN GURGACH
defaulin oo o e 1o serve he notoe as e p Section 13(2) of 167201233 mum KUMAR ‘GREATER NOIDA BRANCH
n Rues, 207 171896663 VINAY PAL RAJENDRA NAGAR GHAZIABAD
Date of Demand Notice 21 .04.2026 ‘ § Loln AMIIM No. | PLAPDEL0018457 Date of NPA' ‘ 05.03.2026 Faar ] NIKITA DEVI VIKAS PURI BRANCH
) som RANI (Co-Bortowers) 79442464 | GULSHAN KUMAR | MODELTOWNBRANCH
e PRI HAFJA AW Coorovs 1TaTETe VIDYOTMA
\mount due as per s, 39,32,

Demand Notice (Ropess Thirty Nine Lakis Thirty Two Thousand Three Hundred Eleven only) TN BUL KM RAIENDRA NAGAR SHAZIAGAL
Dtalls of s socuy OunrLssse: . Som R Propaty Descrpon, 00 Room Bsrng Pt T2 0 7 eas 178300853 RAJESH KUMAR BARAKHAMBA RO
to be enforce ., 2pprox., on Ground Floor, bult on Property Bearing No. C-8, on Plot No. A-88, situated at

wllags Bassai Darapur, colony known as Shardapuri, New Delhi. 179209816 HAMMAD KHAN DELHI

{agether i th preset and fuur rights, brtes and aporavls atached tercto present and fure, wih ol 171062872 SHEETAL KHANDELWAL SECTOR FORTY SiX GURGACH

truct | T |

st e it of o gt e and ks and lantand maciner tched o e SN SAKIE: RS SEMLINAVISAS ERAMEH

earth or permanenlly fastened to anything atached tothe earth both present and utu 179476397 MOHD FAISAL 'NEW DELHI CHANDNI CHOWK BRANCH
o re Frey callod pon o Prfetus Capitl Pt L i o gerc f 60 s o o Gt of o of tis Notice te| | asasrs AKSHAY SANJEEV ‘GURGAON SADAR BAZAAR BRANCH

o unser the P AT = dEEV. | GURGADH SARAR RAZAAR BRANEH
o Bonower, C 5003564 SEETA BEER FARIDABAD SECTOR THIRTY SEVEN dfice

s s evr vl b Prcfotss ol P L. s s o vl (1 Fowsr 0 o6 posccao of o st 168023276 SANDEEP BHARDWAJ | NEW DELHI CHANDNI CHOWK ERANCH by sendng an
assels of the Bortower/Co-Borowers/Guaraniors induding the rghi fo ransier by way oflease, assigament of sale for releasing secured
assets (2) Take over management of the secured assets including rights 1o transfer by ways of lease, assignment or sale and realize the| 164328351 | PRADEEP KUMARBALMIKI |  KALKAJIDELHIBRANCH | b
Secured assets and any ransier as of secured assels by Profectus Capital Pyt Ltd.shall vest n all he rights and reaton t te secured 177344210 GAGAN KUMAR FARIDABAD SECTOR THIRTY SEVEN o Gix g b arsesd
assels transfored as f the transfr has boen made by you. T T
In terms of the Provisions of the Section 13413)07mesau1 ¢ you araherby pronibied rom ansoring either by vay of oo lease r ot S . MEEV | GURGAON SADAR BAZAAR BRANCH
orwise (other h 16512642 SECTOR FORTY SIX GURGAON

rior o 1% Apr 2015, and also avallale o such ansir
Feqests whch et submitd eaterand vt rfected | rotume ot atended
1o due to deficiency in the documents/ process/ or otherwi
Shares transferred, pursuant o this Special Window, shall v mandatorily issued
only in demat mode, atter following the due process and such shares shall be
locked-i for one year from the dale of regisiration of transfer. During the said
lock-n period, such shares shall not be transfemed/lien marked/pledged.
Eligile shareholders, who wish to avail this opportuniy, are requested to submit
their original share certificates and transfer deeds alongwith the requisite
documents, within the above mentioned period, with the Company's RTA, , at their
MCS Share Transfer Agent Limited, 179-180, 3rd Floor, DSIDC Shed.
Okhla Industrial Area, Phase-l, New Deli-110020. For any query, you may contact
email at helpdeskdelhi@mesregistrars.com  or
vt

ylon.c
oo e Spesainaow 001 2026.pdf
For Pasupati Acrylon Limited
Sd-

In the event of the auction any surphss amoun is realzed fom s auchon, the same shall be refunded to the
concemed borower and i hee is any defcitishorfall post the auction, the balance smount shall be repoversble
fom the borrower through appragiate legal proceedings. IDFC FIRST Bank fas the authorty 1o remove any
agoun o e st yiaut 3y e matn,Fiter [OFC FIRST Sank s e £t mosy o
defar e auchcn schedie to Jater date at es dsor any pior

ot sl ks i AL o v S Sty A i kL
0,00 anvto §3:00 p. I the customer is daceased, all t coedons peraining o auction wi be applicable fo
e nornessgal hair

Torms & Gonditions of Auction sale:

1) St o concened o amarenis shl be on 'AB 15 WHERE 57 "AS 15 WHAT 15° ind 'WHATEVER

2) Intending bisdess shal register with the Bank's autherized auction Servce provider and eamply with the
KYC requiemants.

3) It shall be tne responsibilty of the bidders to inspect and salisty emselves about e amaments and
speciication before submiting the. bid, Tre bidder may inspect the omaments in consulaicn with the
branch manager

4) The highest bid shal be subject o confimatin by the Autforized Representalive of the Bank

5) Sucoassiul bijder shall demet the ful sale amount wilhin the slipuiated time, £ling which the dmount akeady
deposted shal be foleied

) Gold Pauiches ancn soid cannol b otumed to sellr undos any Giumetances and sallr shal have na

17BAT06TS DEEPAK THAPA VAMUNA VIHAR BRANCH Date : 8" Apri, 2026 Bharat Kapoor
179512654 MANJU KALLU BARAKHANEA ROAD BRANCH Place : Thakurdwara Company Secretary
177520586 JITENDRA SHARMA. RAJENDRA NAGAR GHAZIABAD
176936922 SOURABH BHARDWAJ TILAK NAGAR BRANCH
168868454 SARAJ SUBHANMIVA NSP PITAMPURA BRANCH PUBLIC ANNOUNCEMERT
78370814 KAVITA DEVI REWARI BRANCH der Reguation 6 o the Insoivency and Barkeupioy Board o Inda
oz | whweer owancas o s oA o e A
171438302 MANTA RAKESH SAMALKHA RURAL VEDANSH INFRASTRucTu E PRIVATE LIMITED
1Ti10584 50N RAMER REWARI BRANCH 1. | Name of cor s auanm Iaimst\u:u-a Private Limited
173998002 KARAN SINGH MORADABAD CIVIL LINES BRANCH 2| Date of inoorparaton of corporaie debior _[05,42.2007
171558795 SANID ALl MUZAFFARNAGAR BRANCH | Pl e e st vor | [HOC TN

is inurparatd | 1

5 NG, T e Ty UREIIOC I AT TEReSE
rparste debior
e T regis

ed offce and
gl s (120w, of gt dabtor

[T 75 TEIOE Shel. Seheme .
Bagaman, Oktda [rdusiial Arca,

s i et S o, |
Deihi, Delhi-110020. Indi.

(i3 Insmmnc data i
pect of orporate o ived on 06,04 2026
7. F imated date of closure of insolvency 21
il miuUHDn procass
T Name and ragisalon rumbe o e [Manish Agara:

a
o No- 881 1PA-0020P HONZZY201T- 6110864

TP e B oy W
Connaught Flace, C-a‘r'um;%almmt
¥

insolvency professianal
resalution profesional
Agdress ang e-mall of e imerm

resolubien professional, 25 regiviered

I acing as misrin

wilh the Board -
ieredvaluerdgmail
10| Address and =-mad o be used ar 307, Prakash Deay Euiding, Tonlo 1
carogpondarca with 1 ilann fesalton|Coraughl Place New D3, Natoral”

professional Candﬁl mew U‘ Del'l\ a0t

Tasl dals for suaniason of daims

KATI PATANG LIFE STYLE LIMITED
CINILT2200DL 1992PLCD47931
d.Off: 3101 PanchsheelPark New Dethit 10017
Corp Off: 504 Savitri Cinema Complex, Greater Kallash-ll New Delhi-110028
Ph: +91 1142701491 Email: cs@iambatipatang com

dharani.p@cindia.com
8. Prospective bidders are required to register themselves with the portal and obtain user ID/password well in advance, which is|
‘mandatory for bidding in above e-auction from M/s C 1 INDIAPVT.LTD.

FORTHEATTENTION OF PARTLY PAID-UP EQUITY SHAREHOLDERS OF KATI PATANG LIFESTYLE LIMITED
FIRST AND FINAL CALL PAYMENT PERIOD-10TH APRIL 2026 TD 24TH APWL 2025
Rati Patang Lifestyle Limited {*Company”| has sentthe Firstand Final Cz

Vabilty of whatsoover atira ofitis takan by 2] s ofcodoee Y any o s |
71 The Actonzed Reresaing. of h Bark sanes o gt aospact any o cancelposone B ke oo 21 :
LICton WNOLE prar nokce of BSSI0NIng any feason professional
8 Thu sa\e is subject to-confirmation by tha Bank, Sdi- 13 Names of Insalvercy Pilessionsls. N
DATE  09-04:2028 Authorized officer for aifed aihorised &
NE i GFC FIRST Bak Lintad Rememme o ol 0 doss
14, w Rn\svanl Forms and 31 ik i ek govsmdourias dorm i
culhorasd epresortaives {2 VA

g\ver\ 1At the National Gompany Law (riounal has ordersa thel
e insaivency

Private Limited on 25,03.2026

e srestors of vmnsn Inhastructure Private Uimited are herohy cales upon 1o

subml their it proof on or belare: 22.04.2028 o the interim resalulion professional

3¢t sadrose mantengd aganst eniy N 10

[T Mancal credions shal aubmit e clams wih proo by lsciorlc medes o, A
iother Grediors may submil the claims with proof m person, by post or by elecitonic mesns

A francia cestor bsongng o  class a9 ted a%am!! e eniry No. 12 snal nicate

o of auihorisad represeniaine & thvea insolvency pr s i
iy .13 15 2 5 Ao raprscanish of i

Uil

Submission of falss or misisading proofs of ciaim shal atract pensies.

orthe Bank.
14,

Name & Designation Email & Phone Nos Application Form on Tuesday, April 06, 2026, f partly paid-up squity [Elgi ). whose ngia]
register i received f i an Date: 0.04.2026 Appointad il Il Lw'n Resoluti mlessmal
DEEPAK KUMAR (CHIEF MANAGER) 7769988880, cs8075@pnb.bank. Thursday, Apri2 2025“ Place: New Dalhi o Ved: y !laswr,uro Pll\p&\u LIM\IN
10.What i |BBI Reg. No- \ﬁBL‘-PA WA'IF NOO223/2017-1
g ifen irstand F 3 AFA Vald p 10 30 .Nne o
Recovery Of any ‘asiswhere Firstand Final From ] | Duration i
is'andas s whatis' condilon.
11.Theprop finebankmaybe| | Call Payment Period | ~Friday, April 10,2026 | _Friday, April 24,2026 | 15 Days (both days inclusive] i
| tacac Qriine ASHA- ofthe Self:C SCBs. H [See Reguiation 33(2)
iy ' Wodosot | 1PricaRSmA Ry scses W omewewsEiman
El DRT, Payment {c) Cnline: Using Elighte
gthe Hn-t gl 15t Floor SCO 33-34-35 Sector-17 A, Chandigarh (Additional space allotted on
iz, PAN Cr,Pspon Vo I, Vald D Licensor ooty ard sty Gor s P, US:uccelsjs;uTl Imgam Sl ik s o hack wil Fisi feéaesive triker Tor svaiaply of s Ky ng fhipdimimniil
loar, ol pmcmmnwmmmmga DEMAND NOTICE

15.The property will be put up for the sale in the lots specified in the schedule. If the amount to be realized is satisfied by the sale of a
if, before

In \|ew of the above, the Eligible Shareholders are requested to make the Daymen! ofthe Firstand Final Catl on or before
Friday, Apil 24, 2025,
The First and Final Cal Notice along wih other relsvant documents, are also available on Mas Senvices Lid websie at

same in the ofice of the Recovery Oficer so a5 o reach within 3 days from the dose of e-auction aiing which the eamest money

(END)shallbeforfeited.

21.The Successfulighest Bidder sl deposit through Demand DraftiPay Order favoring Recovery Officer, DRT-, Delhi AIC
75%of Offer ORT4on orcefore Tt o o et sle

ofthe property, ther holiday,

i e poundago fo0 @ 2% o Rs i mm ad@ 1% onthe s o1 ch fos amountover s, 1000-in v of Regusuar,

DRT-Delh

1 after the issue of f sale.
The depost, afle defraing the expenses of the sale, may, i the undersigned ininksfit,be forfled to the Governmen and the

SCHEDULE OF PROPERTY

is knocked down, the arrears mentioned in the sad certcate, nerest costs (ncluding cost of th sale) are tendered to the offcer | | il Firstand Fina G
i proof i e amount of interest paid to the accessed website at . Notice._April 2026 pf, and on the website
undersigned. . QR Code
16.No offceror ther person, , however, either irectly or y bid or, acquireor | [ r ievance 1142701491
atemptioacauieany nerestinthe properly sod. Frdayorsend ane-mai o c@lamkatipalang oom
17, Tl 961 androndes e e g
under and to the further 1. This Is the Firstand Final Call and
iformaton of th undersigned: bl he undrsgne $hl 0 56 nswcrabe o oy arr, s ttement or omission e : cal
proclematon. ) {a) Interest @ 10% ( dotay allbeyand, Apri 24, 2028t
18. g Rs. 20,000 (Rs. Twenty Thousand Only). Inthe eventof | | st daraof payment:
y A or : {6} Carpanyfaec.dcc by e Boars
19, [ Y himis not inork ki ty
Tess than the reserve price. It shallbe n the discretion of t ptance of e hghesttidwhen h e sharesof the Company:and i
I L o {c) The concemad parlly paid-up quily shares of the Company, including the moun! already paid therean at ihe fime of
e 2y order for Offcer,DRT, Deli | | 50 eaton, nai be lable o be forfe e on fureto nay ihe Festand Final Call.in accordance i the Artices of Assaciation

ofthe Company and Letier ofOffer,

3, The trading in parily paid-up equity shares {ISIN: IN9397D01014} of the Company has been susperded on the Siock
Exchanges witn effect from Thursday. Apri02, 2026 (i.e., closing hours of trading on Thursday, April02, 2026} on account of the
Firstand Final Can Tie Elble Snarshelders who py the Fist and Fira Gl on D party pald-p ey shares during e

NOTICE UNDER SECTIONS 25 TO 28 OF THE RECOVERY OF DEBTS &
BANKRUPTCY ACT, 1983 AND RULE 2 OF SECOND SCHEDULE TO THE INCOME
TAXACT, 1961,

RC/1054i2023 30-03-2026
PUNJAB NATIONAL BANK
Versus
M/S B.M. TRADERS
To,

(CD 1) IWS B.M. Traders THROUGH ITS PROPRIETOR MRS. ARCHNA BANSAL
'WIFE OF RAJEEV BANSAL OFFICE AT SHOP NO. 1, CPPOSITE DULHAN SAR|
GENTRE PUNJABI WARA BALLABGARH Fardabad, HARYANA,

(CD 2) SMT. ARCHNA BANSAL WO SH. RAJEEY BANSAL RO HCUSE NO. 215,
BANSAL TRADERS, UNCHA GAON GATE, MAIN BAZAR, BALLABGARH, Faridabad,
HARYANA.

{CD 3) SH. RAJIV BANSAL SON OF SH. MADAN MOHAN BANSAL RID HOUSE NO.
215, BANSAL TRADERS, UNCHA GAON GATE, MAIN BAZAR, BALLABGARH
Fandatiad, HARYANA -

Thisis ko eyttt pi " o gl
by the Presiding Officer, DEBTS RECOVERY TRIBUNAL CHANDIGARH (DRT 2) in
‘OA/1694/2022 an moun! of R 4597728 {Rupees Forty Five Lakhs Ninety Seven
Thousands Seven Hundred Twenty Elght Only) afong with pendenelit and fuure
intzrest @ 9 % Simple Interest Yearly we f 13109i2022 bl realization and cosis of Rs

Payment Pericd shall 110-each of e Company
underthe emshng ISIN [iNEiE?CDiD:E), upnn completion of ne(zssary mgmamry by
the Comp: ithi

It das of Fist and Fna Cal F‘aymenl Pariod, aner whm the fuly paic-up eqully shares so a\ac:len o the Elighie
Shareholders will be available for frading on Stock Exche

it Jointy
and severslly/ FuylLimited)

2, You sre hereby direcied to pay the above sum vilthin 15 days of the receipis of the
nolica, il i olDebis

4. Please refer to the link for the list of SCSB:
Action.do?doRecognisedFpi=yes&intmid=15

Lot] Description of the property to be sold with the names of | Revenue [ Detais ofany |Claims,ifany,

 and

prop whichprogery [other i
and any other person as co-owners. any part thereof | s liable |on its nature and value.|

o
T-34, |ind Fioor Okhla Industrial Area Phase-ll, New Delhi 110020: Contact person: § Mangla, Tel: +31 11 4132 6335 E-mail:

JONE SHOP ON GROUND FLOOR ( WITHOUT ROOF RIGHT)]
[BEARING MUNICIPAL NO. L -117, ON AREA MEASURING 9.75
ISQ. MTRS., SHASTRINAGAR, DELHI

ITHIRD FLOOR (WITHOUT ROOF RIGHTS) OF PROPERTY]
[BEARING MUNICIPAL NO, L - 117, ON AREA MEASURING 66.50
SQ. YDS., SHASTRINAGAR, DELHI

Given under my hand and seal on 01/04/2026

No information received

7

No information received

4% NIRANJAN SHARMA, Recovery Offices
b Debts Recovery Tribunal-1, Delhi

Al capitalised terms nol defined herein would have the same meaning as altributed to it in the Letter of Offer. This intimat

3, You are hereby ordered to decl &n affidavit the pi ars of ts

before the next date of hearing.

4 9.0 10:30am,
for further proceedings.

5. Inaddition lo the sum aforesaid, you willaise be liable to pay:

does ot constitule an ofler of, or  soliciation of an offr o purchase, any securites o Kali Patang Liestyi Limied n any
Jundeon here offer are lely i ifion 1o, ar use

distr

reproduced, person.
For Kati Patang Lifestyle Ltd

sd-
Place; New Dalhf Sanjeav K Jha
Company Secretary & Compliance Officer

epaper.ﬁnancialexple&&mn.. ® New D

{a) ble for

he certficata execution proceedings.

(b) Al costs, charges and expenses incured in respect of the sevice of s notce and
andall

e,
Giver under my hand and the sealefthe Tribuna, on thisdate: 30.03.2026

INDU KAUL -
DEBTS RECOVERY TRIBUNAL, CHANDIGARH (DRT 2)

elhi
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4 JAIPUR CITY TRANSPORT SERVICES LIMITED
o, MD/\CTSL/2026:27/0- 20 Date - 06/04/2025

Corrigendum-02
This is with reference to JCTSL Bid no 12/2025-26 published on
http://sppp.rajasthan.gov.in UBN No. JCT25265L0B00015 and
http:/feproc.rajasthan.gov.in. Tender ID 2026 JCTS_543949_1, Some
e made. Detll of amendments can b seen and may be dowrloaded from above
st
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KATI PATANG LIFE STYLE LIMITED
KATI PATANG CINL72200DL 1992PLC047931
I o] -l‘- \rl \l l'. Regd Off $-101,Panchshee|Park.New Delhi 110017
o " 'y | Comp.Off 504 Savitr Cinema Complex, Grealsr Kailash-1| New Delhi-110048
Ph 481 1142701491: Emall. co@iamkatipatang.com

FORTHE ATTENTION OF PARTLY PAID-UP EQUITY SHAREHOLDERS OF KATI PATANG LIFESTYLE LIMITED
FIRST AND FINAL CALL PAYMENT PERIOD-10TH APRIL 2026 TD 24TH APRIL 2026

605, SaxhFiogr, Centra P, B, Nagar, Andheri (East), Murmbai - 400058, Ingia
o +81 2249730394

Email id: delstrgs@safionaizor com

Website: wivn SHTonadysorcom

‘SEBI Registration Number: UM D001 1211

FRATELLI VINEYARDS LIMITED
iFormerly kmawn as TUNNA TRADE LIMITED]
(CIN: L11020002005PLC186397)

Regd. Office: NO 6, suuuvuu_ MAND| ROAD, MEHRAULI, NEW DELHI, INDIA, 110030
D 4971148518530, Fax: +9111:26804863

Gontact Person: M5 Pooja fain E mai: investor.tt|
MNOTIGE FOR POSTAL BALLOT
6 |Mambera of the 9| Ham of the Indapendeat Directors
Independant Directors M Jacob Gearge Kandathil Chairman Trada Linited] {the :nmpam pursuant 10 the provisions of Section 108 and 110 and n|hev
i Pragep Bandar Hembee pipebon e
M3, B e Staf My af 1o Comparies VMlnlgnml ond hmastration Ruses, 3014 {“the ol incng any
7[10C Mombers relationship with the|a. Tha 00 Ch o Exeout Tt clarficatopls).

ofthe Co
Except I Pradep Bnandan, nesher chaiman nor sther member of 0 haids any
et shares ot other sucurites oftha Campany

e of the I0G member have any cortractsirelationship withthe Company, except
ihe direciorship as above.

Tie Ghaman znd Merbers of the IDG have nat trded n any equiy Shares oc o

pany 1
any sther coniract/ relationship) fany |

& |Trading in the Equily sharesjother|

i 2 i i pi=y i CSBs..
In view of the above, the Eligible Sharefioiders are requested fo make the payment of the First and Final Call on or before
Friday, Aprl 24, 2026
The First and Final Call Nofice along with other relevant documents, are also avallable on Mas Services Lid website al
Further, irst i be

accassad at Cx htips:/vinsf,
of Stock Exchanges . i m

. Motice_April 2026.paf, and on hé websits

Code.
please callat +91 1142701491

 further query, clari i
Fridayor senct an e-mail at s @iamkatipatang.com

i
1. This isthe First and Final C: il
2 Followir

] pay :
) interest @ 10% (Ten percent]per yin pay  Apri 24,2026
the aclualdate of payment:

(b) The Company, if decidad by ts Board, fi

noe - dus fherean n refaion to the peartly pald-up eqully

shares ofthe Company; and

(c) The concemed parlly paid-up equity shares af the Company, including the amount already paid thereon at the time of

application, shafl be kable o be forfeiled on failure lo pay the Firstand Final Call, in accordance with the Articles of Association

ofthe Company and Letter of Offer,

3. The tracing in parlly paid-up equity shares (ISIN: ING3STDI1014) of the Company has been suspended an the Stock
Thursday, Apr2, 2025 (i.e., closing haurs of onThursday, Apri2

Firstand Final Call, The Elglble ‘pay the First ant Final Call on thei party paid-up equily shares dring the
Firstand Final C: B vaue of 0/ sachofthe Company
under the existing 1SN (mzz:ncmms) P NS ML o actions E

the Company with the s expecied

tpst date of First and Final Cal FaymEﬂl Perel, e which e Tl poktp iy shere 5o B lo s Eigbls
Sharaholders wil be available for rading on Stock Exchanges.

4. Please refer to the link for
Action.do?doRecognisedFpisyes&intmid=3s

[Other

MASSERVICESLTD

T-34, nd Floor Okihla Industial Area Phase-I, New Delhi 110020: Contact person: S Mangla, Tet: +91 114132 1395, E-mail
nfo@masserv.com

Al capdatised terms not defined herain would have the same meaning as atinbuted to it in the Latter of Offer. This intimation
d0es na sl an ofer o, o & solialon of an ol purchase,any sucurias of Kl Patang Lesiy Limited i any

Jurisdiction wh Jy interided for nd use:
by, e Eligibie Shareholders only and isnot tobe reproduced, 1mawfuenumxstnnuteﬂmnyu&mrp

For Katl Patang Lifestyle Ltd

Date: April 06, 2026 Sdi-

Place: New Delhi K Jha

Sanj
Company Secratary & Compliance Officer

ing in force) and Reguiation 84 of he Socuritins and Exchanga Board of India (st

Obigstions. and Disclosure. Requirements) Regulations, 2015, as amended fihe "Listing

il gl 4 ka1 i Cnrpnrsm

Affars ["the MEA"}

umgmammm.mmﬂx 12020 dated Aprl 8, 2020, 17-znznmmnpnm zmn
28, 2020,

31,2020, G o 0031 dated Jone 23, 2071 and 2072021 doted Decormbes 8,
2021, rend with General cmu. Ho, 0272022 mw llay 08, 2072, General Carvils Mo,
25,2023,
incular . nawzaza divsd Sestantar 19, =nz( -m ottier relevant cuculérs and
ations issund by the Monisry of Cosorato Aftairs (MCA Circulars”) and all iher
applicable ciculas, if L4 \ssm Iy e MCA "MEA Cirealars”) and Smmm(sww w0

aand other
e ta tirs, \m sking
approval of the Shaumﬂd!u of the Curr!liw by way of special resalution for the following
tusinkss Sot out harounder tiough Pastat Batat by Vot hi0ugh lectionic. means anly

Kati PatangLifsstye Limied "Company rstand F securilies of the Company by IDC | Securtes of the Company, excigt 101 M Praecp B1aNGAT, who puicnased 1 (and)
tiot Form on Tuesday, Apri 06, 2026, ol he' paid-upen ). whoss equity shareof the TargetCampany on December 24, 2025
Ghaipsabiinilai it L el ke ke () tring the 12 fal) i arscadi the i f he Pk e
™ ()_;FE‘A z'zu;slh‘ﬂ e H in h daita of the 1PA and the date of this and.
S e §/10C Wamber's relationsiip wilh 1 Nmsnmsmcwmmnmauymmmmmm jp Wit 1o Ao or oy || [
a5 undef acguirer (Director, Equiy shares awned p I
Firstand Final iy olle: WL
i Lise L I 12 e T0[Trading in the Equlty shares/ather| Nore of e 10C Werbers Rave faded i T EQuly Snares/aher Securies o T
Call Payment Period | Friday, April 10,2026 | _ Friday, April 26,2026 | 15 Days (both days inclusive) e aewilrer by 10C] Addie
{a) Oning ASBA: Throughithe website of he Sal%.Ceriiied Syndicale Banks {"SCSBS. Mol
- i an the dlisting offer,| Base on e review of s A, DPA i LOF
Modes of ] lication iothe B as fo whether the offer, is lair and on batalf gl 1
Payment {c) Ontine: Using the 3-n-1 brakers Eligible reasonable Issued by Mr. Kalyanam Bhaskar, 1881 Registered Valuer having I]vmrﬂli-ﬁnm
Shavefiokders arn raguired fo check with their respectve braker far avana‘mmy of ths facidty 2nd {1t Figa e . 5 £ 71550 e Soven oo i an T 2 i
Paise oy} ger Equly Share, has been calculated In accordance Wi th Ueusnna i

Reguiationsand o hatextent s fai and reasanable;

i) the Indieateve price e, ¥ 750 (Rupees Seven Hundeed and Fity anly) s higher|
thanthe Fioor Py
Tha DG reviewedthefollowng

12{Summary of reasons for|

M. SANJAY KUMAR JAIN, DI NO. 01014176 a5 an Independent

GAURAV SEKHRI, Din N Directar of

In accordance with the aforesaid provisions, tha Campany has emaded the Poxtal Ballot Notice
o) wihExlsatory Satont o Wadaasay, Apol 0, 2026, The e s besngan 0 al

adresses are
Lirited {"ALankit™, the iegstrac and Transtes Agent of mﬁnmnm'wm«w Particgants
from

For and un behalf of Cammitiee af Independent
Direclors of e Developers Limited

Jacob George thlul!
Chairman

Date: Apil DB, 2026 DIN: 07125183

tecommendation & lnitial Pubbe Ansouncamnt datsd November 10, 2025 and whose names supeat in the Reister of MembersfLis of Bereficial Owiers
p 104, 2025, 08| | | the National Secuities Depusitory Linited "NSDL" and Central Degsitary Seics
3 Lirsted "EDSL 35 on Friday. April 03, 2026 {Lbe “Cutoff date™l The voling rights of the
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